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COUNCIL OF STATE.

Wednesday, 11th February, 1925.

The Council met in the Council Chamber at Eleven of the Clock, the
Honourable the President in the Chair. .

—

QUESTIONS AND ANSWERS. -

StERLING SkcumITIES IN THE PAPER CURRENCY RESERVE.

59. Tae Honouraste Mr. PHIROZE C. SETHNA: Will Govern-
ment be pleased to say:

(a) what was the premium on gold on the date on evhich they sold
two million gold from the Paper Currency Reserve and what
was the premium on the 15th of January 1925;

(b) now that Government can replace the gold ‘very mnearly at par,
do Government intend to do so;

(c) has there been any change in the price of securities which were
purchased by the proceeds of this gold;

(d) what would be the loss on these securities if the replacement
were made immediately;

{(e) what is their poiicy with regard to sterling securities, which are
kept in the paper currency reserve, and why are there any
sterling securities at sll in the Paper Currency Reserve;

(f) whether the sterling securities in the Paper Currency Reserve are
Indian Government sterling loan, and, if not, why not?

Tee HoNouraBLE MR. A. C. McWATTERS: (a) The gold was sold on
different days commencing from the 19th November, 1923, and ending
on the 5th February, 1924. The highest premium during the period was
12 shillings and the lowest 9s. 2d. per fine oz. The premium on 15th

January, 1925, was 2s. 2d. -
(b) The Government have come to no decision on this point at present.

The transaction undertaken last year could undoubtedly be reversed now
at a considerable profit, though it is arguable whether the most profitable

( 127 )
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moment has yet arrived and in view of the strong metallic position of the
reserve there appears te be no immediate reason for incurring the loss
of interest involved by holding gold rather than securities.

(¢) to (f). The sterling securities are all-in the form of British Treasury
Rills which are more easily realisable than any other securities, and involve
a0 risk of loss by depreciation. It is not possible in an answer to a
question to enter into the arguments, which are well known, which explain
the necessity for keeping a portion of the reserve in sterling.

ESTABLISHMENT OoF THE RaTEs TRIBUNAL.

~ 60. Tae HownouraBLe Mr. PHIROZE C. SETHNA: Will Govern-
‘ment be pleased to state what progress they have made with regard to
the establishment of the Rates Tribunal? '

TeE HoNouraBLe MR. D. T. CHADWICK: The Secretary of State’s
reply to Government’s proposals regarding the establishment of the Rates
Tribunal was received by the mail of January the 25th, and is under
consideration.

Tae HonouraBLe Mr. PHIROZE C. SETHNA: Supplementary ques-
tion. Sir, may I know what salaries are to be paid to the members who
form the Tribunal?

Tee HoNouraBre Mr. D. T. CHADWICK: I want notice of that
question; I am afraid that I do not kmnow.
[ §

ExpepiTioUs SeTTLEMENT OF CLAIMS AGAINST RaInways.

61. Tre HoNouraBL: Mr. PHIROZE C. SETHNA: Will Govern-
ment be pleased to state:

(@) what steps have been taken for -alterations in the Railway Act
in order to bring the Act up to date with modern practice in
other countries;

(b) if they recognise the necessity of any additional safeguards to
the public in view of the taking over of the East Indian Rail-
way and the Great Indian Peninsula Railway under State
management, especially to secure quicker repayment of claims
for refunds, etc., and quicker machinery for adjustment of
other claims against Railway Companies by the public?

. Tre HoNouraBLE MR. D. T. CHADWICK: (a) I would invite the
attention of the Honourable Member to the answer given in the Legislative
Assembly on the 10th September, 1924, to question No. 1698. ° This
question, 1 believe, relates to the revision of the Railway Act, and the
recommendation of the Acworth Committee was that it should be left
for the President of the Rates Tribunal. . ‘

(b) The Government do not understand exactly what the Honourable
Member’s intention is; but they are not aware of any reason why it should
be anticipated that the taking over of the East Indian and Great Indian
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Peninsula Railways, should requite the provision of additional safeguards
to the public. The necessity for expeditious settlement of claims is fully
recognised and has been receiving the attention of the Railway Board.

ENcoursaEMENT oF INDIGENOUS INDUSTRIES.

62. Tae HonourasLe Mr. PHIROZE C. SETHNA: Will Govern-
ment be pleased to state:

(¢) in what way the Industries Department has assisted large all-
India .industries since its inception, and

(b) what policy it has formulated for securing the growth of
industries ? -

THE HoNoURABLE MR- A. H. LEY: (a) I am not sure what the Honour-
able Member means by the expression ‘‘ All-India Industries ”’, but I
presume he has in mind those industries the development of which has
been declared by order of the Governor General in Council to be a Central
Subject under Item 20, Part I, Schedule I, of the Devolution Rules. The
only industries, regarding which such a declaration has been made, are
the steel, rail, and railway wagon industries in the provinces of Bombay,
Bengal and Bihar and Orissa. It is hardly necessary for me to inform this
House of the action which the Government of India have taken towards
the development of these industries.

Nor, with regard to part (b) of the question, need I remind the House
that under the Devolution Rules the ‘‘ Development of industries, in-
cluding industrial research and technical education,”” is a provincial
Transferred Subject in all the Provinces and that in view of the provi-
sions of Rule 49 of those Rules, the Central Government have little scope
for formulating any policy for their development. In regard to matters
which are the immediate concern of the Central Government, the main
direction in which Government have been able to take action is in the
formulation of the policy underlying the rules for the supply of articles for
the Public Service and the creation in pursuance of that policy of the
Indian Stores Department.

RupreE TENDERS.

63. Tre HonouraBLe Mr. PHIROZE C. SETHNA: Wili Govemn-
ment be pleased to state what steps they have taken with regard to the
establishment of a system of rupee tenders in India, for which the Assembly
made a recommendation last year?

Tae HoNouraBLE MR. A. H. LEY: The Goverament have not vet come
to a final decision in regard to the Resolution adopted by the Assembly “o
which the Honourable Member refers. As explained by the Honourable
Sir A. C. Chatterjee in his reply to question No. 2081, asked in the
Assembly on the 17th September, 1924, the question is one which has to
be examined in many complicated aspects. This House may, however,
rest assured that the matter is receiving the most earnest attention of

the Government.
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SraTioNkRY FOR GOVERNMENT DEPARTMENTS.

64. Teae HonouraBLe Mgr. PHIROZE C. SETHNA: Wil Govern-
ment be pleased to state:

(a) who purchases the stationery required for their different depart-
ments ;

(b) if the services of the Indian Stores Department cannot be utilised
for this purpose ; .

(c) what attempts have Government made to create production of

stationery required by Government in this country, and if such

< attempts have been made the names of any publications in
which the results of such attempts are described?

Tee HoNouraBLE Mr A. H. LEY: (a) The Controller of Printing,
Stationery and Stamps.

(b) No.

(c) A large proportion of Government orders for paper has always gone
to the Indian Paper Mills. A large proportion of miscellaneous supplies,
e.g., ferro-prussiate paper, ink, ink powders, sealing wax, tags, tape, paper
weights, penholders, wax cloth, ete., is manufactured in India. Manu-
facturers are given all possible information to enable them to manufaec-
.ture stationery articles, and thev receive the benefit of the services of the
Stationery Office laboratory. The manufacture in India of ferro-prussiate
paper, high quality sealing wax and inks is largely due to the encourage-
.ment given by the Stationery Office: In 1923-24 more than 31 lakhs worth
of Indian made paper and stationery articles were purchased. There is
no publication on the subject.

MaNUFACTURE oF MATCHES IN INDIa.

65. Tee HonouraBLE Mr. PHIROZE C. SETHNA: Will Govern-
ment be pleased to state:

{a) the extent and capacity of the new plants for match manufactur-
ing, which have been set up in India during the last two years ;

2

(b) the figures, by the month, of customs duty on matches and match-
making material, and indicate if there has been any falling off

in the revenue from matches from the growth of internal manu-
facture ; ’

(¢) who are the owners and what is the proposed output of the new
plant, which has been set up in the country?

_ Tue HoxourasLeE Mr. A. H. LEY: (a) and (c). The information required
is not available with the Government of India. It is being collected from
the Provinces and will be furnished to the Honourable Member later.
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(b) A statement is laid on the table, from which it will be observed
that there has been a falling off in the revenue. Government are not in
a position to say definitely how much of this decline is due to internal
manufacture.

——

Slatement showing the figures, month by month, of customs duty on matches and match-
making matersals collected in 1923 and 1924.

(Tn thousands of rupees.)

MATCH-MAKING MATERIALS.*
Months, Matches
Splints, Veneers. Total. @

January, 1923 . . . . 15,28
February . . . . . 18,32 R
March . . . . 10,63
April . . . . 8,3 een
May . . . . 12,28
June . . . . . . 2,84 i
R 13,39 T
August . . . . . . 11,21 ces i . oor
September . . . . . 16,05 !
October . . . . . 13,34 s
November o . . . . 16,56 " e .t
" December o . . . . 9,71 oo s
January, 1924 . . . . 7,72 ‘ oo ee
February . s .« . . 3,97 e .ee
‘March . . . . . . 10,77 see ver
April . L e, . oM 1,57 2,34
May « e . e e e .8,70 . 12 54 66
June B Y A X3 | 11 . 48 59
July . . . . . 11,02 39 43 82
August . . , . 11,03 ° 5 25 30
‘September . EE 12,97 6 74 80
October . . . 9,77 16 70 86
November - . . . 10,77 9 66 75
December . . . . . 9,00 16 73 89

*Scparately recorded from April, 1924,



182 COUNCIL OF STATE. [11Tr FEB. 1925.

Tee HonouraBLe Mr. PHIROZE C. SETHNA: Do Government pro-

pose tc make up for the loss of revenue by any special duties on locally
made matches?

TrE HonNouraBLE MR. A. H. LEY: I should like to have notice of that:
question.

PurcHASE oF MILITARY STORES.

66. THE HonourasLe Mr. PHIROZE C. SETHNA: Wil Govern-
ment be pleased to state whether it is the policy of the Army Department to-
purchase independently of the Stores Department?

. His ExceLLexcy THE COMMANDER-IN-CHIEF: The Army Depart-
ment utilizes the services of the Indian Stores Department for the-
purchase of such classes of stores as are dealt with by that Department
and which it can obtain as cheaply and as efficiently as the army pur-
chasing agency. At present, the Indian Stores Department carry out
the purchase of textiles and engineering stores, and, further, all indents-
on England are sent to the Chief Controller, Indian Stores Department.
Such items as he is able to supply are cancelled from the Home indent.

The question of further utilizing the services of the Indian Stores:
Department is under consideration.

FACTORIES UNDER THE ARMY DEPARTMEXT. '

67. Tae HownouraBLe Mr. PHIROZE C. SETHNA: Will Govern-
ment be pleased to state:

(¢) how many productive plants or factories (including under this
head dairy farms) are being worked on Government aceount in:
the Army Department ;

(b) the number of men getting more than Rs. 300 per mensem, and’
how many of them are Indians and how many Europeans ;

(c) the reason for the continuance of each one .of these factories?

- His ExceLLENcy THE COMMANDER-IN-CHIEF: (@) The following
is the information desired:

Ordnance Factories . . . ' . . .7

Clothing Factories . . . . . . . . 2

Grain Crushing plants , . . . . . . 3

Flour mills . . . . . . « 8 (two of which are
. : part time.).

Dairy Farms . . . . o . . . . 33

(b) 821, of whom two are Indians and the rest Europeans.

(c) As the answer to this part of the question is necessarily a rather
lengthy one, I will, with your permission, Sir, lay it on the table.

The continuance of each of the Ordnance and Clothing factories is
hecessary because, in the first place, no organised private enterprise exists
in India to undertake the manufacture of all the requirements of the

)
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army. and secondly, because such private firms as may have facilities
for the production of certain classes of articles .cannot always be relied
on to produce the material on modern lines and as quickly, according to
the standard, quality and specification required.

As regards the Crushing plants and Flour Mills, the former are
existing plants at which an experiment in centralised crushing of animal
grains purchased for the army, is now being carried out with a view to
economy and efficiency. As far as Government are aware, no private
enterprise of this kind organised on modern lines exists in India to meet
the requirements of the army. The flour mills are owned by private
individuals and public joint stock companies and have been taken under
the control of Government for stated periods for the purpose of grinding
wheat products required for the army. The full-time mill does Govern-
ment work only, while the part-time mills carry on private trade after
Government milling is finished. As far therefore as milling is concerned,
the manufacture is in the hands of private enterprise.

The dairy farms were established and are maintained for the purpose
of providing the soldier with a safe and reliable supply of pure milk and
butter.

Furxirore axp Firrives ror Buirpives 1x NeEw DELHIL

68. Tae HonNouraBLe Mgr. PHIROZE C. SETHNA: Will Govern-
ment be pleased to state:
(2) the names of sub-contractors who have supplied the following items
for various buildings in the New Delhi:

(i) furniture;
(ii) electrical fittings;
(iii) door handles, hinges and other brass;
(iv) iron or steel work; d
(v) cement; and
(b) what percentage of the total quantity was of Indian origin, i.e.,
manufactured in this country? .

Tee HonouraBLE Mr. A. H. LEY: The informafion asked for is not
available and its collection would involve an expenditure of time and labour
which Government consider it unnecessary to undertake.

I can, however, state generally that every endeavour is made to obtain
supplies in India.- The furniture is being, and will be, made in India, and
from the commencement of the work Indian steel has been purchased
whenever practicable and available: similarly Indian cement has been
used whenever available, and the cast iron piping used in the water supply
distribution schemes is practically exclusively of Indian manufacture, up
to the maximum size made in India. As the Honourable Member is
doubtless aware, practically all electrical fittings used in India are importa
as are also high grade door and window fittings.

ADMINISTRATIVE CHANGES IN THE East INDIAN Rarnway.
69. Tee HonouraBLE Mr. PHIROZE (. SETHNA: What adminis-
trative changes have - resulted from the taking over of the East Indian
Railway?
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Tae HonourasLe Mr. D. T. CHADWICK: It is somewhat difficult to
.deal with the Honoursble Member’s inquiry within the compass of a
reply to a question. The main change is that the Railway will in future
be administered by the Government of India through the Railway Board
-and their Agent instead of by the East Indian Railway Company in
‘England. As a natural result all of the arrangements connected with
the administration both in England and India will be assimilated to those
«of other State-owned Railways.

REVALUATION OF SecURITIES IN THE GoLD STANDARD RESERVE AND
THE PaPER CURRENCY RESERVE.

70. Tae HonouraBLe Mr. PHIROZE C. SETHNA: (a¢) Will Gov-
urnment be pleased to state the various dates on which securities in the
«Gold Standard Reserve and the Paper Currency Reserve have been
‘revalued, and the total amount of loss in connection therewith from
1912-13 to date?

(b) Will Government indicate the loss, if any, which would be involved
in the realisation of sterling securities, which they hold in the Gold Standard
Reserve and the Paper Currency Reserve if Government were advised to
turn them into gold now?

TaE HonouraBLE MR. A. C. McWATTERS: (@) In the Paper Currency
Yeserve,. securities are held at their purchase price and not at their market
value. There is thus no occasion for revaluation. As regards the Gold
Standard Reserve, the Honourable Member will observe that in the
quarterly statements published in the Gazette of India, both the nominal
value and the estimated market value of the securities held are given.

(b) This is a hypothetical question the answer to which depends on the
price of gold and the market value of the securities at the time of realisation.

With reference to the reply which I have just given to the first part
of the Honourable Member’s question, I should like to add, by way of
explanation and to avoid any .misunderstanding, that I assumed the
Honourable Member’s question to refer to revaluation on a commercial basis.
‘There was of course a revaluation of the sterling securities in the Paper
Currency Reserve in October 1920, in connection with the adoption of the
new statutory ratio, since the accounts of the Reserve are published in
-rupees. This, however, was a purely book-keeping transaction and had
no connection with the market value of the securities.

Ecovoyic Inquiry 1¥ Inpia.

71. Tee Hownourasre Mr. PHIROZE C. SETHNA: Will Govern-
ment be pleased to state what steps they have taken to secure the estab-
l'shment of an economic inquiry in India? -

Tr: HoNouraBLE Mr. A. C. McCWATTERS: I would invite the atten-
‘tion of the Honourable Member to the Finance Department Resolution
No. 655-F., dated the 22nd January 1925, published in the Gazette of
India of the 24th idem.

Tae HoNouraBLe Mr. PHIROZE C. SETHNA: Has the attention of
‘Government been drawn to a paragraph in one of the local papers in its
yesterday’s issue as follows:

“ The Committee has made proposals to the Government asking whether what is

required of them is to lay down the scope of a larger inquiry or to submit tentative
<onclusions.”” . .

‘Will Government enlighten the Council in regard to this?
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Tre HoNouraBLE MR. A. C. McWATTERS: I have not seen the
quotation referred to.

Tur Taxarion INQUIRY CoMMITTEE.

72. THe Ho~zourasre Mr. PHIROZE C. SETHNA: (a) With
reference to the statement in the communiqué announcing the appointment
of the Taxation Inquiry Committee that Government expected this Com--
mittee to make a report in the course of one year, will Government be
pleased to state from which date they are reckoning this year to commence;

(b) what outlay do Government expect over the work of this Com--
mittee as a whole and for how much has the sanction of the Legislature-
been obtained; . -

(c) the number of men to whom invitations to give evidence or join in.
the preliminary discussion were issued in connection with this Committee;

(d) how many of these persons replied agreeing to give such evidence:
and how many have already given evidence?

Tee HowouraBLE Mr. A. C. McWATTERS: (a) The Committee-
assembled in the last week of October. During November and the first
half of December three of the members were detached for duty on other-
Committees and the full Committee was not in session continuously
until December.

(b) The estimated expenditure for 1924-25 is ‘Rs. 1,44.050 as against
a sum of 2 lakhs provided in the budget and for 1925-26 Rs. 2,81,000.

(¢) and (d). On the 10th November, 1924, the Committee issued a letter"
to 320 members of legislative bodies, economists and other public men,
inviting their assistance in indicating material available from non-official.
sources. To this letter.115 replies have been so far received. The forma!
questionnaire was issued in the third week of December, in the majority
of cases through Local Governments. The exact number of copies issued
by them is not known. By the third week in January, 87 replies had
been received.

Up to the 28th January 27 witnesses had been orally examined and
a considerable number since that date. _

Prorosep Air RouTe BETWEEN EUroPE aND INDIA.

73. Tae HownourasLe Mr. PHIROZE C. SETHNA: Will Govern--
raent be pleased to state what undertaking or guarantees they have given-
cn behalf of India in connection with the proposed air route to India?

Tue HonouraBLE MR. A- H. LEY: The Government of India have not.
at present given any undertaking or guarantee on behalf of India in con-
nection with the proposed air route between Eurove and India. The ques-
tion of the assistance, if any, to be given i under consideration.

PurcHASE oF GLYCERINE FOrR AMMUNITION FacToRrIEs.
74. Tee HonourasrLE - Mr. PHIROZE C SETHNA: Will Govern-
ment be pleased to state:

(a) the amount of glycerine which they purchased for ammunitiont
factories during the last five years, with the price and
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(b) the quantities showing how much was of Indian origin?

His ExceLLexcy THE COMMANDER-IN-CHIEF : (a) 75 tons at a cost,
of £6,313. ‘

(b) A quarter of a ton for trial, at a cost of Rs. 600. This was found
to be unsuitable. :

LEecisraTioN To DEAL WITH TraDE COMBINATIONS.

75. Toe HonNouraBLe Mr. PHIROZE C. SETHNA: (a) Can Govern-
ment state whether the Board of Trade regulates in any way the sale of
petroleum and petrol in the United Kingdom?

(b) Will Government lay on the table any regulation, either ordinary
of extraordinary, which enables the Board of Trade to inquire so as to secure
a free market and to check all combinations or otherwise in restraint of
trade?

(c) Have Government considered what measures they might take against
monopolies and combinations either to fix prices of petrol or to pool profits
cr otherwise to the detriment of the consumer? If not, will Government
consider the same and report what they propose to do?

Trr HoxouraBre Mr. D. T. CHADWICK: (a) The Government of
India are not aware of any Board of Trade Regulations regulating the
sale price of petrol or petroleum in the United Kingdom. Regulations
are of course in force designed for the purpose of securing safety and of
regulating the method of storage and handling.

(b) The Government of India are not aware of any Regulations of
the Board of Trade directed towards the object mentioned in the Honour-
able Member’s question.

(¢) Government have not considered the difficult subject of legislation
to deal with trade combinations and agreements about selling prices. As
]z;t present advised, they are not satisfied that the need for such action

as arisen.

Tar HoxourapLE Mr. PHIROZE C. SETHNA: Are Government aware
that the price of petrol in the United Kingdom is far less than what it is
in this country?

Tar HoxouraBLE Mr. D. T. CHADWICK: 1 understand that the
price of petrol in Calcutta from bulk installations as for instance, kerbside
pumps, is Rs. 1-7-6, per gallon, of which.six annas is excise duty. That
reduces the real sale price to Rs. 1-1-6 a gallon, which is practically the
same or even less than what it is in England where there is no excise duty.
I think Re. 1 a gallon was the price before the war. I might be allowed
to add that -prices have come down very considerably during the last
18 months or two years. E

ExCOURAGEMENT cF INDIAN ART.

76. THE HovourapLE Mr. PHIROZE C. SETHNA: (a) Ha~ the
attention of Government been drawn to the proposals for the encouragement
of Indian Art outlined at the Conference of Indian Art held at Wembley
on June 2nd, 1924?

b) Do Government contemplate any measures in conformity with those
proposals? If so, what are they?
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Tae HoNoUrABLE MR. A. H. LEY: (a) Yes.

(b) I have nothing to add to what I said on the subject in dealing with
the Resolution brought forward by the Honourable Khan Bahadur
Ebrahim Haroon Jaffer in this Council on the 28th January last.

Murar PaiNTiNGs IN THE SECRETARIAT AND Councin Haris, New
DELHI.

77. Tae Ho~nouraBLe Mr. PHIROZE C. SETHNA: (a) Will Govern-
ment be pleased to state whether it has arrived at any definite decision in
regard to the mural paintings to be executed in the Secretariat and Council
Halls at New Delhi?

(b) If the answer is in the negative, will Government be pleased to statg
when they would be likely to do so?

Tae HonouraBLE Mr. A. H. LEY: (a) No definite decision has been
arrived at.

(b) I regret I cannot forecast the period that will lapse before a decision
is reached.

CenTrAL INSTITUTE OoF INDIAN ART AND ANTIQUITIES IN LoNDON.

78. Tee HonouraBLE MRr. PHIROZE C. SETHNA: Has the attentica
of Government been drawn to a proposal for a central institute of Indian
Art and antiquities in London? If it has, will Government be pleased to
state whether it has promised any support to the scheme and, if so, what?

TeHE HoNouraBLE MR. A. H. LEY: The reply to the first part of the
question is in the negative. The second part does not arise.

SAtLE OF GOVERNMENT PUBLICATIONS.

79. Tae HonNouraBLE Mr. PHIROZE C. SETHNA: Will Government
please state:

(@) if their attention has been drawn to the fact that booksellers ‘n
the list of Government do not usually stock Government pub-
lications;

(b) what are the reasons, if any, why they do not stock Government
publications;

(c) what are the terms allowed to such booksellers;

{d) is it not compulsory on such booksellers to stock Government
publications; :

(e) if they are aware that even books like Reports of Controllers of
Currency are not available with them in stock and the public
have to write to the Superintendent, Government Printing at
Calcutta?

TaeE HoNouraBLE MR. A. H. LEY: (a) Yes.

(b) Booksellers state that the demand for Government publications 18
insufficient to justify them in holding stocks.

(c) Approved agents are allowed

(i) 25 per cent. discount on published price, and
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(ii) a refund of the price paid by them for unsold books or publica-
tions returned by them in good condition.

(d) Government have no means of compelling booksellers to hold pub-
lications in stock. If such a condition were laid down, booksellers would
decline to be authorised agents for the sale of Government publications.

(e) Government have no information on the subject. It should how-
ever be noted that the officer responsible for the sale of Government publi-
cations in Calcutta is the Manager, Government of India Central Publica-
tion Branch, and not the Superintendent, Government Printing.

Tee HonourasLe Mr. PHIROZE C. SETHNA: Am I to understand
that the Manager is to be addressed, and not the Superintendent?

< Tae HoNouraBrLE Mr. A. H. LEY: Yes, Sir.

TrE HonouraBLE Mr. PHIROZE C. SETHNA: Is that fact published
¢ for the benefit of the public?

Tae HoNouraBLE Mr. A. H. LEY: Yes, Sir, it has been published.

DesraTcE ofF GoverxmeNT PuBLicaTions V. P. P. BY THE MANAGER,
CeEnTrAL PuBLICATION IiRANCH, CALCUTTA.

80. Tae HonourasrLe Mr. PHIROZE C. SETHNA: Are Government
aware that the Superintendent, Government Printing, Calcutta, does not
send Government publications per V. P. post but insists upon money being
paid in advance for executing any orders?

TreE HoNouraBLE MR. A. H. LEY: The answer is in the negative. The
Superintendent, Government Printing, is as I have said, no longer
responsible for the issue of Government Publications. The Manager,
Central Publication Branch, Calcutta, has instructions that publi-
cations should ordinarily be sent by V. P. P. on demand. In
the case of correction slips, however, the large number of pack-
ages returned unaccepted with consequent loss to Government have
rendered it necessary to institute a system of prepayment. This
does not apply to ordinary publications, and if the Honourable Member can
show me any specific instance of prepayment being demanded, I shall be
glad to have inquiries made. -

SALE OF GOVERNMENT PUBLICATIONS.

81. Tee HonouraBLE Mr. PHIROZE C. SETHNA: (a) Are Govern-
ment aware that the existing difficulties in the way of likely purchasers make
it sometimes impossible to buy Governrhent publications?

(b) Will they consider the advisability of taking steps to making Govern-
ment publications more readily available in all the principal towns and cities
than is the case at present?

. Tre HonouraBLE MR. A. H. LEY: (a¢) The answer is in the negative.

(b) Necessary steps have already been taken to make Government
publications readily available. Copies of important publications are sent.
- to the book depéts of Provincial Governments for sale as soon as issued.
To keep stocks of all publications in the principal towns and cities would
involve the printing of excessive numbers of copies, many of which wouid
be wasted.



QUBSTIONS AND ANSWERS. 159

CoaL Mmgs'owm BY THE RaiLway Boarp.

€2. Tee HoNouraBLE Mr. PHIROZE C. SETHNA: Will Government
be pleased to state:

(a¢) how many cousl mines are owned by the Railway Board ;
(b) who manages these collieries;
(c) what is the average cost at pit’s mouth in these collieries; and

(d) what is the price for coal purchased by the Mining Engineer for
_the Railway Board?

Tas HonouraBre Mr. D. T. CHADWICK: (a) (b) and (c). The Rail-
way Board as such does not own any.coal mines but the State-worked
and State-owned railways own ten collieries, of which six are actually
producing coal and four are under development. The Coal Departments
of the East Indian and the Bengal Nagpur Railways manage the colliegies
.owned either wholly or jointly by thbse Railways. All other collieries
are under the direction of the Chief Minjng Engifieer, Railway Board.

The Honourable Member’s attention is invited, in this connectjon, to
paragraph 80 in Volume I and Appendix B in Vol. IT of the Administration
Repory for 1923-24, a copy of which is in the Library. In this Report
are given full details regarding cost of coal at pits ‘mouth for the open
collieries. ‘

(d) The Chief Mining Engineer has not purchased any coal for the
Railway Board during the current year. The prices being paid for coal
consumed by State-worked railways, under the 3 year confracts for the
period 1922-23-24-25, as modified at a meeting lasi July between the
Railway Board and the Coal Trade are as follows:

Ra. a.
Deshurgher . . . . . 10 8 per ton.
Selected Jherriah . . . . . . . . 912
1st Class . . . . . . 9 0 ,
2nd Class . . . . . . . 6 4

CorTracTs FOR CoAL FOR THE RAILWAYS ENTERED INTO BY THE LATE
Mr. Curren.

83. Tae HonouraBLe Mr. PHIROZE C. SETHNA: Will Government
be pleased to state:

(a) what is the position with regard to contracts entered into for the
railways by the late Mr. Church;

(b) when are these contracts falling in ;

(¢) what arrangements are made for the ruture ; and

(d) what precautions are (Government taking to prevent the recurrence
of the evils, which were complain:d of in connection with these
contracts ?

Tue HonouraBLE MRr. D. T. CHADWICK: Very full information was
given with regard to this question in the September Session in the Legis-
lative Assembly and it is rather difficult to compress all that information
into az answer. If my Honourable friend will kindly accept it, I should
like to refer him to pages 8216 and 3217 of the Official Report of the

0]
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Legislative Assembly Debates for September 1924. I haye only to add,
with reference to part (d) of his question, thtat Government intend in
future to purchase coal required by State Railways by calling for temder
and placing orders after due consideration of the tenders received. -

PurcHASE OF COAL THROUGH THE INDIAN STORES DEPARTMENT.

84. Tee HonNouraBLE Mr. PHIROZE C. SETHNA: Will Government
be pleased to state:

(¢) what is the total amount of coal purchaged by them each year for
State Railways during the last three years ; ’

(b) what is the annual amount of coal purchased for departments of
Government other than Railways during the last three years ;

(c) if they have noticed that the prices paid for coal under (a) and
under (b) are not always the same ; and

(d) if they will make use in future of the Indian Stores Depart-
ment for the purchase of coal?

Tae HoxourasLe Mr. D. T. CHADWICK: (a) The amount of coal
purchased for the three State-worked Railways, (North Western, Eastern
Bengal and Oudh and Rohilkhand) during the last three years is as
follows : — *

1921-22 . . . . . « 1°63 million tons,
1922-23 . . . . . . . 167 s
1923-24 . : R L s

(b) and (c). Figures for the purchases of coal made by other Depart-
ments are not available. The price paid for coal by any purchasing
department must depend upon many considerations, e.g., the market con-
ditions at the time of purchase, the quantity required, the time and period
for which deliveries are needed. It would be most improbable that the
prices paid by Departments under such varying conditions would always
be the same. ' ‘ ‘

(d) The attention of the Honourable Member is invited to the views
expressed by the Stores Purchase Committee, in paragraph 148 of their
Report, with which the Government of India are in agreement.

PurcHASE OF WAGONS.

85. THE Ho~ouraBLE MRr. PHIROZE C. SETHNA: Will Government
be pleased to state:

(@) the wagon requrements of the Government of India during the
next five years ;

(b) how many of these would be additions and how many replace-
ments and how many renewals ;

b

(c) the figures separately for State-owned railways and for State-
managed railways ;

(d) if the provision for the encouragement of the wagon industry in
the Indian Steel (Protection) Act will apply to purchases for

) railways managed bv Companies; and

(¢) if =0, what is the machinery to secure that wagon orders for
Government railways managed by Companies are not placed

with foreign manufacturers in preference to Indian manufac-
turers?
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Tue HovovrapLe Mr. D. T. CHADWICK: (a), (b) and (c). It is not
possible to give definite tigures of what the demands will be for the next
five vears, especially as the Board hope by their efforts to obtain better
use from existing wagon stock to effect economy in the purchase of
additicnal wagons. '

(d) and (¢). The East Indian Railway, while still a Company-worked
railway, and four other principal Company-worked railways join the State-
worked railways in a combined call for tenders for the supply of wagons;
and it is in response to this call that orders are placed for wagons of
the types fo which a bounty under section 4 of the Steel Industry (Pro-
‘tection) Act is attached. In placing the orders for wagons of these
types, no differentiation is made between the Company-worked and -the
State-worked railways, and the provision for the encouragement of the
wagon building industry applies equally to purchases of these typessfor
these Company-worked railways as well as to those for State-worked
railways. '

But as the Honourable Member is aware, the total amount provided
by way of bounty under section 4 of the Steel Industry (Protection) Act
is limited to 7 lakhs in each year. It is this that limits the number of
wagons to which it is possible to attach a bounty, and if the number of
wagons required by the State-worked railways and these Company-worked
railways altogether exceed the number to which the bounty«an be attached,
the balance has to be ordered abroad, unless tenders are received from
Indian firms at prices, and under conditions, which admit of their accept-
ance in accordance with the Stores Purchase Rules.

Tue HoxovraBLe Mr. PHIROZE C. SETHNA: Has the number of
wagons required been such as to exceed the amount of bounty which is

-offered ? ,

Tre Hoxourasre Mr. D. T. CHADWICK: The amount of bounty, as
the Hconourable Member will realise, is not fixed so much per ‘wagon; it
is fixed by the total amount of the bounty available. The amount of
hounty therefore that is needed per wagon depends upon the difference
betweer the tenders of the Indian firms and of firms outside India. If
there is a wide disparity between these two prices, the total sum is used
up more quickly and the total number of wagons which can be ordered
in India under the bounty scheme is reduced. If the disparity is small
and the tenders approximate to each other, it is possible to spread this
bounty over a much larger number of wagons. That accounts for a certain
amount of variation.

Tre HoxourasLe Mr. PHIROZE C. SETHNA: If the number of
wagons is very large and the amount of bounty, namely, 7 lakhs, insuffi-
cient, will not Government consider the advisability of approsching the
Legislature for increasing the grant from 7 lakhs to a higher amount?

Tue HoNouraBLE Mr. D. T. CHADWICK: I think the Honourable
Member is under a certain misapprehension, probably from my answers.
The number of wagons that have to be ordered abroad is not so excessive.
And sccondly, the Tariff Board strongly reccmmended and so the Wagon
Building Industry in India desired that the bounty should be given to
particular types of wagons. It is not much assistance to the wagon
building industry to get small orders for a large number of varying types.
The bounty is therefore utilized in regard to orders for the main types
of wagons. Seven lakhs was the amount recommended by the Tariff

Board.
o2
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RatLway WorksHOPS.

~ 86. THe HonourapLe MRr. PHIROZE C. SETHNA: Will Government
‘be pleased to state:
(a) the capital outlay up to the last year of calculation available or
each of the workshops attached to State-owned railways ;
(b) if there are commercial accounts kept for these workshops ;
(c) what is the amount of work turned out by each workshop ;
(d) if the workshops are fully occupied with work all the year round ;
(e) if the reply to (d) is in the affirmative, what steps the railways
take for getting their work-done when their own workshops are
fully occupied ;
(f) if they pass on the surplus work to private enterprise ; and

(9) if any complaints have been received from private enterprise of
unfair compgtition with them by the railway workshops?

Tee HonouraBLE Mr. D. T. CHADWICK: The information asked
for is being ¢btained from the railways and will be supplied to the Honour-
able Member as soon as it is received.

APPOINTMENT OF INDIANS oS MEMBERS oF THE RaiLway Boarbp.

87. Tee HonouraBLe Mr. PHIROZE C. SETHNA: Will Government
be pleased to state:

(a) the names and qualifications of the members of the Railway
Board ;

(b) why no Indians have been placed on the Railway Board ;

(c) if it is suggested that there are no qualified Indians, what steps
. are Government taking to secure Indians to qualify for such
position ; :
(d) with such steps as the Government are taking, at what period of
time in the future do they expect to have an Indian or Indians
sitting on the Railway Board?

Tre HoxouvrasrLe Mr. D. T. CHADWICK: (a) The Honourable Mem-
ber will find the names in the Classified List, a copy of which is in the
Library. The relevant qualification in each case was long and distin-
guished service on the Indian Railways.

(b) The Honourable Member is referred to the reply given to question
No. 1621 in the Legislative Assembly on the 8rd September 1924.

(¢) and (d). Government are taking special measures to improve the
training of railway officers in India, but it is impossible to specifv anv
particu’ar date when an appointment of an Indian to the Railway Board
will be made.

Tue HoxovraBLe Mr. G. A. NATESAN: Is it suggested that after
half a century of railway administration in India, there is not a single
Indian qualified now to be safely trusted to sit on the Railway Board?

Tar HoxotraBLE MR. D. T. CHADWICK : The selection so far has
been made from those who had experience as Agents and as Chief
Engineers who were available, and in the present case I do not think
there was an Indian who was qualified for this post in that way.

-
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Tar Honourasre Mr. R. P. KARANDIKAR: May I know if steps
are being taken to enable Indians to become Agents?

" Tz HoNourasLe MRr. D. T. CHADWICK : I have just said, Sir, that
Government are taking special measures to improve the training of rail-

&‘v:yﬁofﬁcers of all departments of the Railway, Loco. Engineering, and
affic.

Tae HoNouraBLE Rar Bamapur Lara RAM SARAN DAS: Is it a fact
that Rai Bahadur Ralla Ram (an exceptionally brilliant officer) retired after
officiating ‘as Chief Engineer, Eastern Bengal State Railway? Was his
name ever considered for mrembership of the Indian Railway Board?

THE HoNouraBLE Mr D. T. CHADWICK : That must have taken plase
before my association with the Railway Department began, and I am afraid
I have no knowledge whatever about it.

GRrANT OF PASSPORTS TO TRANS BORDER TRIBESMEN ENTERING INDIA.

88. TeE HonNouraBLE Rar Bamapur Lara RAM SARAN DAS: Wil
the Government kindly state whether any passports or permits are taken by
trans-border tribesmen when entering India from the land borders and, if
50, will they kindly state for the information of this House the conditions
on which such passports or permits are granted?

Tae HoNoURABLE LIEUZENANT-CoLONEL S. B. A. PATTERSON: The
reply to the first part of the question is in the negative; the second part
therefore does not arise.

—
MESSAGE FROM THE LEGISLATIVE ASSEMBLY.

Tar SECRETARY or THE COUNCIL: Sir, a Message has been
received from the Legislative Assembly. The message runs as follows:—

“JT am directed to inform you that the Bill to consolidate and amend the law to
provide for the special protection in respect of civil and revenue litigation of Indian
soldiers serving under special conditions, which was passed by tLe Council of State
at their meeting on the 8th September, 1924, was passed by the Legislative Assembly

".at their meeting on the 9th February, 1925, with the amendments indicated in the
:attached statement. The Legislative Assembly request the concurrence of the Council
-of State in the amendments.”

The statement of amendments and a copy of the Bill as amended are
Jaid on the table.

RESOLUTION RE ANNULMENT OF THE NATAL BOROUGHS
ORDINANCE.

Tue HoxovrasLE Mr. PHIROZE C. SETHNA (Bombay: Non-Muham-
madan): Sir, since I gave notice of the Resolusion which I am now called
upon to move, an influential deputation consisting of several very prominent
members of both the Indian and European communities waited upon His
Excellency the Viceroy and placed before him not only all the points
that I might to-day urge in favour of my Resolution but also very many
more. His Excellency’s reply was marked by deep sympathy and a full
determination to do everything in his power to get redressed the great
wrong that has been done to Indians in Natal. As a member of that
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deputation myself, I returned quite convinced that the Government of
India are in right earnest. They have already started megotiations and
from the assurance given by the Viceroy I feel confident that he himself
and his Government will leave no stone unturned till they have brought

about an honourable settlement of this very vexed question. I am sure
His Excellency realises

THE HoNoUrABLE THE PRESIDENT: Order, order. The Honourable
Mémber must not make a speech. If, as I understand. he proposes to

withdraw his Resolution, the rules require him to confine himself to a bare
statement to that effect.

“Tue Hovovrapre Mr. PHIROZE C. SETHNA: In one more senteace
I will conclude. I think that Honourable Members ought to know the reason
why I am asking for leave to withdraw the Resolution. All that I want
to say is that we realise that His' Excellency is fully alive.to the fact that
Indians look upon this question as a question of national honour, and we
look to His Excellency and to his Government to do evervthing to vindicate
that honour. His Excellency however explained to us that at this stage if
any threats or denunciations were offered, it would embarrass the Govern-
ment and perhaps imperil the negotiations. In view of that, Sir. I would

request you to be good enough to ask the House to give me permission to
withdraw the Resolution. ‘

“ This Council recommends to the Governor General in Council that he be pleased to
urge upon the Home Government the expediency of taking such steps as may be
necessary for theannulment of the Natal Boroughs Ordinance to which assent has heen
given by the Governor General of South Africa.”

Tre HovovrasLe THE PRESIDENT : The Homourable Member has not

moved his Resolution, and therefore it is not necessary to ask for leave
to withdraw. .

Tee HoxourasrLe Mr. PHIROZE C. SETHNA: Then, Sir, I do not
move the Resolution.

—‘_‘
RESOLUTION RE UNIVERSITY TRAINING CORPS.

Tee HonNoUrRABLE Raza Sig RAMPAL SINGH (United Provinces
Central: Non-Muhammadan): Sir, I beg to move the Resolution that
stands in my name and runs as follows:—

¢ This Council recommends to. the Governor General in Council to be pleased :

(a) to raise the strength of the University Training Corps so as to meet the:
demands of the Universities of different provinces for giving military
training to such of their students as are physically fit; and

(0) to extend to the members of the University Training Corps the same privileges
as are being enjoyed by the members of the Auxiliarv Force.”’

Sir, I am aware that a Committee was appointed to go into the questiom
of the Auxiliary and Territorial Forces in India, to make recommendations
regarding them, keeping in view the removal of racial distinctions, their
efficiency and effectiveness as well as their attractiveness. Yet the report
of the Committee is not out, but it is expected to be out within a few
days, as would appear from an answer given to a question in the other
House. Under these circumstances it might be considered that it would
have been better if I had waited for the issue of the report which, it may
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be presumed, will assist the Government in the formulation of their future
policy as regards the oOrganisation, strength, facilities, etc., of the nom-
regular forces in India. What the recommendations ef the Committee are,
or will be, I am not in a position to tell; and out of those recommendations
what will be acceptable to the Government of India and the Military
Department with a view to give them practical shape, is equally beyond
my power to conjecture. So for the above reasons I hope 1 shall not be
considered to be inopportune in moving this Resolution. because even _f
the report were to contain the same recommendation as my Resolution
seeks to make, it cannot be said that the Government would surely give
effect to it. So in case the report contains the recommendation, my
Resolution will only add to its weight and, if not, it will draw the attention
of the Government to one very important point ignored by the Committee.
Hence the desirability of my Resolution in either case.

Sir, I do not think it is desirable or necessary for me to go into the
detailed hisiory of the Auxiliarv and Territorial Forces in India—the
latter of which incltdes the University Training Corps which forms the
subject-matter of my Resolution.  Suffice it to say that the various
enactments which the Government of India passed from time to t‘me

r the formation of Volunteer Corps did not debar Indisns from admission
into those corps. But in practice this was not the case and very few
lucky Indians could get admission into them. This uncalled for ob-
struction by executive orders on racial considerations was strongly felt
by th¢ Indians and ‘from time to time representations were made to the
Government, but in vain. The result was that there were no avenues
for Indians of educat’on, status and position to get military training of
any kind. Only the enrolment in the cavalry and the infantry bramches
of the service and non-commissioned and commissioned ranks of the
second order were open to certain classes on inadequate pay with no
statvs It was not possible for educated Indisns having some sense of
self-respect to join the Indian Army under these humiliating conditions,
as it could not have added to their honour or materially benefited them.
In this way the martial sp'rit, without which no nation csn long survive,
began gradually to wane in India. Even the classes from which enrol-
ment: were, and are, made cannot be considered to have retained and
maintained their full spirit of chivalrv and valour that distfnguished’
them from others in former times. In these classes men who could
any how afford to avoid enrolment never csred for it, and those who did,
or do, join the army owing to pressure of poverty, had, or have, no
great sense of that honour which service confers. I do not mean to say
that the old martial spirit of these classes has altogether vanished. Their
traditions, and feats of valour of their ancestors do still stand them in
good stead and stir them with thoughts of heroism, and, as compsred
with others, they are stll equipped with some of that spirit and cam
vie with other nations successfully on the battle-field. But it cannot be
denied that there has come about a marked deterioration ‘n their physique
and inborn couragd, and for this deterioration and general emasculation
of the Indian people I hold the policy of the Government—both past
and present—to be responsible.

Sir. under the Hindu rule a whole class was set aside as a special
fichting asset of the nation. This dutv was ordained to the Kshattrivas
and the svstem served as a sort of voluntary conscription sanctified b,
the religious usage and tenets of the country. No Kshattriya oould' dare
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to defy ¢t, as such defiance would have amounted to a moral sin. But
side by side with this sort of voluntary conscription which regulated the
conduct of the Kshattriyas only, there is ample testimony to show that
other classes or custes were never debarred from rendering their quota
of service in the defence of their motherland. In the days of the Hindu
and Muhammadan rules military training was a very necessary and
desirable accomplishment which nobody having some position in the
ceuniry could ignore to possess. The example set by the highly-placed
was emulated with alacrity by their dependants and others. Thus the
military art was kept alive as a noble profession for the rich as well as
for the poor, and it always used to get vitality from the honour with which
it was looked upon by the people and the Governments. I regret to
observe that that enthusiasm and ardour for serving the country and
the Crown got more or less extinguished under the British rule.  The
result of this unwholesome policy leading to the above-mentioned state
of things became apparent in all its nakedress during the War; and
any man who had had something to do with recruitment will readily
testify to the fact that recruitment could not be made in those days &s
briskly as it was desired; and though India supplied more than her quota
of men it was not without enormous difficulties. If the military polic
of the Government had been something different from what they had
been pursuing, the War would not have lasted so long and India with
the guidance of England would have subdued the enemy within a much
ghorter interval. It was not so much for the longer duration that the
War took to finish that we so grievously deplored in our heart of hearts
as for our utter helplessness to defend our own hearths and homes in
those troublous times. If any emergency could have occurred which
might have compelled the English to absndon the defence of India, what
would have been her fate? Any adventurer from outside might have
become her master, as the people had no capacity to offer any resistance.
T would venture to urge that the Government of Indis ought to take
a lesson in this respect from the experiences of the late Great War and

do their utmost to prepare India for such an eventuality, God forbid, if
it ever oceurs.

Sir, repentance and correction come when the - mistake is realised,
and after long last during the War the exigencies of the situation induced
the Government to enact the Indian Defence Force Act of 1917 which
after the Armistice took the shapes of Indian Auxiliary Force Act and the
Indian Territorial Force Act in 1920. A limitation has been put on the
strength of the Territorial Force by the Secretary of State and the Military
Department; and the prescribed limit for the present is only twenty
thousand in all for the whole of British India. The progress so +far
made is not quite satisfactory according to some, as the prescribed limit
has not yet been reached. I need not dwell upon the causes that are
standing in the way. I have only to deal with the University Training
Corps which forms a part of the Territorial Force. The Government of
India have accepted the principle of having a second line of defence. The
Esher Committee laid special stress on the importance of encouraging
University Corps and even the Provincial Governments were not averse
to their developments. The Universities have become conscious of their
duties towards their students as regards military training. In my own
province three Universities, I mean the Allahabad University, the Benares
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Hindu University and the Aligarh Muslim University, have expressed
their readiness to introduce compulsory military training for their boys
who may be physically fit. The word ‘‘compulsory’’ need not cause any
nervousness in the mind of the Government. These Universities are
-autonomous bodies and it is their look-out to see what is best for their
-students. The educative effect of such. training cannot be overestimated.
I may quote the latest publication of the Government, in support of my
-assertion, which says:

“ The purpose of the University Training Corps is mainly educative, to inculcate

discipline and form character. Incidentally they are expected to be a source of supply
-of both officers and men for the provincial battalions.”

Can it be said that for good citizenship military training and the sens®
-of good discipline that it engenders are not the most essential requisites?
It would be unstatesmanlike on the part of the Government not to encour-
age and foster the very legitimate aspirations of the young educated Indians
to obtain a training for the defence of their country. - Sir, in essence the
«Government are pledged to carry out the scheme of a second line of defence,
and it would ill behove them to show any half-heartedness or stinginess in
eeting the demands of the Universities. The announcement of the British
Government, the message of His Majesty the King-Emperor and the
atterances of many responsible officers are ringing in the ears of the Indian
people that the goal of the British Government is Swaraj; but Swaraj
without developing the capacity of the people for self-defence is meaning-
less. Any indifference or lukewarmness on the part of the Government
is sure to create discontent and give a chance to the people tu infer thaf
the policy .is simply to delay the advent of Swaraj to an indefinite period.
The present rate of progress in the Indianisation of the military services
.and: the imparting of military training are calculated to take years and
years before the end could be achieved. In a debate Sir William Vincent,
the late Home Member of the Government of India, declared in emphatic
+vords that if he were a non-official Member of the Assembly the one
consideration that he would constantly have pressed upon the Government
would have been the development of an Indian army officered by Indians
‘because on that really rested very largely the future political progress
-of the country.

_ Sir, His Excellency the Commander-in-Chief while sympathetically
dealing with the question of Territorial Forces on the 5th February, 1924
in the other House was pleased to observe: '

““ We therefore have a balance of 5,000 men still to make up. When these units
get up to the total limit of 20,000 and when the experiment (for it is an experiment)
has proved a success, I have no objection to advocate its expansion.”

Sir, no doubt the prescribed limit has not even now been reached as far
as my information goes, and there must be some special causes for that,
but the response of the Universities has been substantial, adequate and
all that could be desired, even though tiic conditions are discouraging and
there are grievances and the sooner they are redressed the better. I
-wonder why the prescribed limit of 20,000 was not made up by enrolment
to the University Training Corps. The other day while talking with my
Honourable friend Aftab Ahmad Khan, who is absent to-day, I learnt that
the boys of the Aligarh University are clamcuring for admission into the
University Training Corps but are not getting admission. I know on
veliable authority that the same is the case in the Allahabad and Benares
Universities. It is inexplicable why admissions are refused and even them
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success questioned. If proof be needed for the disparaging circumstances.
under which University Training Corps are labouring I would simply refer
‘to thie reply given by the Government to a question put by Pandit Shamlal
Nehru, M. L. A., on the 22nd January last, in the other House with regard
to the Allahabad University Training Corps. It was organised in 1922
and the order for the issue of rifles was given in 1924, and yet, as far
as I knew, they have not reached them. Then, Sir, leaving all these
things aside, I for one cannot agree that a scheme on which the better-
ment and the future pational defence of India rests should be given a
trial for trial’'s sake. It should be pushed through at all costs. It has
‘9 great vitality in it which should grow in strength provided the Govern-
ment help and foster it with care and earnestness.

Sir, there is one aspect of the question on which I have not touched
yet, and it is that the expansion of the Territorial Force or for the purpose
of the Resolution the strengthening of the University Training Corps-
would entail expenditure which, in these davs of retrenchments and
economies, it is neither feasible nor desirable to incur. In matters affect-
ing the vital interests of the Indian people the niggardiv policy of the
Government of India can find few advocates. Yo6u are expending between
50 and 60 crores, at one time up to 70 crores, over the regular Army
for the defence of India, and vou cannot afford out of that sum to spend
a few crores over the organization and equipment of the irregular forces in
India. Shall T repeat the oft-repeated aphorism ‘‘ where there is a will
there is a way”’.. You have set vour seal of appreciation to the desirability
and necessity of the formation of a second line of defence, and now on
considerations of finance it would not be proper for vou to let the movement
drag on a more than half-dead existence. The other House, I am sure,
will never grudge any allotment on this item of ‘expenditure.

Now., Sir, I come to the second part of my recommendation in the
Resolution. I would not tire the House by going into details where the
Territorial Forces, of which University Training Corps form a part, suffer
in comparison with the Auxiliary Force, in status, emoluments, conditions.
of service and so on. Nothing is more galling to the sense of one’s self-
respect than to be subjected to and become a victim to race distinction
anywhere, to say nothing of it in one’s own country. It would be but a
truism to say that education makes that sense of self-respect more sensi-
tive, sharper, more keen than it is in the ordinary man with no rudiments
of even elementary education. Now, Sir, it is hoping bevond hope that
University Training Corps consisting of the undergraduates who, a few
years after, are to become the leaders of the political thought and material
and moral progress of India should swallow any disparity in privileges
which may be enjoyed by any other community. Buoyancy in patriotism
and self-denial for the sake of the defence of one's own motherland
cannot have a free play if adverse conditions be created to smother them
at the very outset. It is an admitted fact that the University Training
Corps do not emjoy the same privileges, rights and concessions as do the
Auxiliary Forces. $o in the name of justice, in the name of statesmanship,
T appeal to the Government and to this House to accept my Resolution.

Tre HoxovraBrE Mwr. G. A. NATESAN (Madras: Nominated Non-
official): Sir, it is a matter for great congratulation that this subject of
raising the strength of the University Training Corps has been brought up
for discussion before this House by the Honourable Raja Sir Rampal Singh,
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a distinguished and a rich landholder, for it is evidence, if evidence were-
wanting, that upon this question of University Training Corps, men of
all sections and of all classes and all interests are keen. The Honourable
Mover very rightly pointed out that the Universities, almost without excep--
tion, have begun to take a deep interest in this matter, and he referred
to the action of three Universities in India. I might state, subject to.
correction, that in the University of Bombay, a proposition for compulsory
military training to University students was lost by one vote and in my own
University, the discussion on the subject has been adjourned; and in almost
every other University this question has been raised 1n some form or other.
Having regard, perhaps, to some of the ditficulties which are experienced.
by the Universities themselves and by the authorities, particularly the:
military authorities, in regard to the introduction of compulsory military
training, I think it is a natter for great satisfaction that the Honourable-
Raja Sir Rampal Singh has moved his Resolution in which he makes a very
modest and a very practical demand. In the absence of compulsory mili-
tary training, 1 think it is reasonable to expect the State to give all facili-
ties to students who want such training. To put it very briefly, and if I may
say so, to put, as it were, the view of the country, if you have difficulties.
in providing for compulsory militarv training for all the University students,.
then give facilities to all students who are anxious to have military training.
In one word, let no student, who is in the University and who is anxious.
to have military training, be denied the facilities for it. This is a very
modest and a very practical proposal, and I am glad to associate mysel’
with all that the Honourable Raja Sir Rampal Singh has said in regard:
to this question. Not only that, Sir, I want that this military training
should not be confined purely to the infantry branch. I'want that it should.
be extended to all branches, and I take it, when my Honourable friend:
moved his Resolution, it was his object also. Not only in infantry training
should be given but instruction should be imparted in all the branches,—
as you have in England in the case of the Officers’ Training Corps,
—training in - India should also be given in all the branches. As a
preparation for this,—and I would appeal to His Excellency the Com-
mander-in-Chief who has on more than ene occasion assured this House that
he is deeply interested in promoting military training among Indian
students,—if the scheme is to be successful at all, as they have in England,
some attempt should be made, at least in some of the high schools, to
have something like the Junior Training Cadet Corps which exist in
England.

The second part of the Resolution is important. I am not one of those-
who Dbelieve that anything is gained by raking up the past
history of this question or any other question in which per-
haps the Government have not dealt with the people as justly
and as rightly as they ought to have done. But having regard
to the fact thyt the declared policy of the Government of India has been

- of late to give all possible facilities—and I only hope that facilities would be
given quickly and in an increasing manner for military training—I do hope-
that the second part of the Resolution will elicit from His Excellency the:
Commander-in-Chief a very sympathetic answer that the University Train-
ing Corps should have the right to receive not the Viceroy’s Commission like-
Subadar and Jamadar, but the King’s Commission as well: That is exactly
the implication of the request in the second proposition—to extend to the
members of the University Training Corps the same privileges as are being
enjoyed by members of the Auxiliary Force. As I am aware, not once, but
more than once the Government of India, and particularly His Excellency

-
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the Commander-in-Chief, have said that they are deeply interested in this
question. I do ask them to accept this Resolution and to give such a
satisfactory answer as will satisfy the public at large.

THE HoxotrraBLE MR. PHIROZE C. SETHNA (Bombay: Non-Muham-
madan): Sir, the Honourable Mover has made two distinct recommenda-
‘tions in this Resolution. I support them both. I hope that there is not a
single Member of this House who will dispute the first recommendation,
in which he asks for an extension as also an improvement in regard to the
conditions of the University Training Corps. The University Training Corps .
‘has been a success from the start, and this very success 1s an argument in
- itzelf for not only expanding it but also improving it. As the Honourable

Mcmber pointed out, the Territorial Force in this country, including the
University Training Corps, is limited in number to only 20,000, with the
result that many Universities which desired to have their own
independent Corps have not been able to do so. I think, Sir, it
is” the duty of Government to see that every young student who
desires to have a military training is afforded the opportunity for the same.
Personally, I go much further as this House is aware, because of a Resolu-
tion I brought forward to the effect that compulsory military training in the
country be enforced. That Resolution, however, was not accepted by this
House. Universal compulsory military training may come later on, but
until then I strongly support the view which was advanced by that eminent
-educationist, Dr. Paranjpye, and which so far has been followed by only the
University of Allahabad, as far as I know, but I stand corrected as the
Honourable Mover has told us to-day that besides the University of Allaha-
bad, the University of Benares and also the University of Aligarh are in
favour of every physically fit undergraduate being compelled to undergo a
course of military training. The Honourable Mr. Natesan has referred
to this question being brought up before the Bombay University, where,
as he rightly said, it was lost by one vote. I do hope the dgy is not long
distant when every University in the land will compel its undergraduates to
undergo a course of military training.

But, Sir, apart from compulsory military training and besides increasing
the number of the Territorial Force and consequently of the University
Training Corps which would enable, I hope, every student ‘to undergo a
military course if he so desired it, I think there are other improvements
which also ought to be taken: into consideration. The Universities Con-
ference met in May last and made certain recommendations which were

embodied in a Resolution. The recommendations were six in number and
were as follows:

(1) The institution of A and B certificates in University Training
Corps and the overhauling of the system of granting Com-
missions in the University Training Corps. .

(2) The military authorities ‘should add to their subventions for the
purpose of training camps, etc., and the Universities should
supplement these funds.

(8) Some effort should be made to ensure closer working between the
University Training Corps and the battalions of the Territorial
Force.

(4) Sapper and medical units should be encouraged.

(5) Anglo-Indians should be permitted to enter the University Train-
ing Corps.
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(6) The military authorities should hold out facilities to University
'i[‘iiaining Corps to take part in any rifle meetings and the:
{ e.

These recommendations as I have informed the House, have been made
by ‘a responsible body such as the Universities Conference and I trust there-

fore that they will meet - with the sympathetic consideration of the
authcrities.

I now come to the second recommendation in the Honourable Mover’s
Resolution. He desires the extension to the members of the University
Training Corps of the same privileges that are being enjoyed by the-
members of the Auxiliary Force. I would go further and I would say that
the same facilities be afforded not only to the University Training Corps
but to the Territorial Force at large. Sir, this is a vexed question.
This is a question which affords a standing grievance to the public at large.
It has not been ventilated in this House to the same extent as it has been.
in another place, and ventilated there by one who is held in high esteem
both by Government and the public on account of the sober and sound:
views that he holds on sll subjects, and particularly because he has identh--
fied himself with the subject of military training amongst Indians; I mean
Sir Sivaswamy Aiyer. He has more than once drawn the attention of
Government to the distinctions which do prevail at the present moment.
between the two forces, and he has suggested their removal. The distinc-
tions are in regard to organisat’on, in regard to training, pay, bonus allow-
ances, etc. Now, in regard to organisation, the Territorial Force at the
present moment consists' of only one arm of the Army, namely, the
infantry, whereas the Auxiliary Force is fully equipped in all the different
branches of the' Army. This change is what the Honourable Mover, T
take it, wants for the University Training Corps and which I claim for
the whole of the Territorial Force. There is nothing in the Indian Terri-
torial Force Act to prevent the formation of other arms, besides infantry, in
the Territorial Force. If it is not there, the objection perhaps is adminis--
trative and not statutorv. But whether administrative or statutory, I
think the time has arrived for the entire removal of this distinction. Nearly
five years have elapsed since both the Auxiliary Force Act and the Indian
Territor'al Force Act were enacted. There has been a growing and genuine-
desire on the part of young men to join them and it is the duty »f
Government therefore to encourage them as much as thev possibly can.
Government should therefore abandon anv idea of distrust which they
may have and should open other branches of the Army also to the
Territorial Force, I mean particularly cavalry and artillery. 8ir, I look
upon the removal of this distinction as perhaps of greater value than the
distinction in regard to payment of bonus, etc. And I do hopc that this
will be borne in mind and that His Excellency the Commander-in-Chiei
will be as sympathetic to the Resolution which my Hornourable friend has
put forward before the Council to-day as he was to another Resolutionr
in regard to the University Officers Training Corps in England which ¥
brought forward some days back.

Tur HowouraBLE Rar Bamiptr Lapa RAM SARAN DAS (Punjab:
Non-Muhammadan): Sir. I rise to support the Resolution which has been
moved by my Honourable friend, Raja Sir Rampsal Singh. The Honour-
able Mr. Sethna and Mr. Natesan bave dealt with the points verv well,
and 1 think that in a province like the Punjab, which finds the majority of
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“the recruits for the Army, the extension asked for is mostly needed. I
.am sorry to observe, Sir, from the information which I have that the
Members of the Punjab University Training Corps do not receive from the
Government the encouragement that they ought to do. An officer of the
University Training Corps applied for a King’s Commission which was
refused. The Punjab being a martial province needs special consider-
ation in this matter. During the last Great War man power was greatly
needed and so the British Government had to fall back on India for
it. India has 810 millions of population and in case this Resolution 15
.accepted -and its policy adopted, a time will come when no power in the
world will dare face the British power. With these remarks I strongly
:support the Resolution. )

Tee HonovraBLe Mr. YAMIN ‘KHAN (United Provinces West:
Muhammadan): Sir, I rise to support the Resolution which my Honour-
able and respected friend has recommended to this Council. Two years
ago 1 moved a Resolution -in the Legislative Assembly recommending
that officers of Indian regiments should in future be appointed from amongst
Indians, and His Excellency the Commander-in-Chief was pleased on that
recommendation to announce the decision that 8 units of Indian regiments
woull be Indianised at once and he gave the hope that in future the
number of those regiments will be increased. I do not know, Sir, what
has happened during these two years, but I .find that the spirit which is
.at present prevailing among the students and young boys is to join the
JIndian forces and they have the future prospect in mind of joining the
.army as officers. For the development of this 'spirit it is necessary that
‘they must have from the very beginning a certain éncouragement. 1
know there is a school at Dehra Dun for the preparation of students for
the King’s Comnuy ssion, but the heavy expenditure essentisl for that school
keeps back a lot of boys from going and acquiring that spirit which they
inherit from their ancestors. My Honourable friend the Mover has very
rightly pointed out that the material spirit has not altogether died out
in the minds of the young boys who come from the martial races. The
monetary circumstances and the absence of hope for the future prevent
them from taking up a military career which would have been the most
fitted for them. There are boys who in after life take up medicine, law
and cther professions, but from the very beginning they are only fitted to
take up the military profession. 1 knew many boys when 1 was in college -
who would have been very suitable military officers if they had been so
trained. I find them now in other capacities. It is those people who
have military traditions behind them that long to join the army. But
they cannot come in until this is developed dn the Universities. When
I used to read the history of the lives of great men nobody’s life appealed
to me more than that of Napoleon. I used to dream for a time of what a
man can achieve. What is the result?  Although I have taken up one
part of Napoleon Bonaparte's life—for he was an cxcellent lawver. hecause
he made the Code of ¥rance and I have taken up that part—I have been
shut out from endeavouring to follow all his other achievements which
under other circumstances could have been at my disposal. In the same
way I find everv boyv in college handicapped. All my play-fellows were
splendid cricketers and very good riders. They were gnod at
hockey.  Of course they were not good at their books. For them.
it would have been a splendid thing to have been officers in the
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regiments. If they look to their forefathers they find that many battle-
fields have been won by their ancestors, and that is a great stimulus to them

They know that now at the most they can only rise up to a certain limit.
They have got a social position which they cannot keep up by smply
getting an appointment in the shape of Viceroy’s Commission in the Arm

which brings them a very limited salary without any scope for the future.
They do not get sufficient temptation to take up the profession for which
they are made by nature. The case which has been put up by my
-‘Honourable friend the Mover will provide, if accepted, great recruit-
ment for the Indian army from amongst the University Corps because
-a boy who goes to the University in the first year is about 16 or 17, and
¥ his inclination is for militaryv training and if he finds that he will be
-8 good soldier and that he will have a good prospect before him, he
will probably take up this profession rather than go and seek other pro-
fessions for which he is not suited. I do not think thaf you cannot find
.among Indians great talents, bravery and capacity for acting as officers.
Unless there is sufficient education, unless there is sufficient temptation,
“the young men will not go and take up this profession. General education
# only limited up to the school class. After that, it is the character which
is formed and it is only at that time that one can make up his mind for
which profession he should go. So the besf thing for the Army as well
as for India and for the future defence of this country, as very rightly
pointed out by the Honourable Member, is that these Corps should - be
-opened to the boys in the Universities. Of course he makes a limitation
‘that only those boys who are physically fit should be admitted; and I do
not think therefore there will be any such thing as compulsion. I think
all boys who are physically fit will join with great pleasure; those who
-enjoy the sports which they have at present, cricket, hockey and football—
and -in Aligarh, pig-sticking and riding and jumping—will readily join
these Corps and they will be a good source for recruitment for the future
as Indian officers for the Indian regiments, taking into account the school
which vou have got at present at Dehra Dun. You can select boys from
amongst them and send them to Sandhurst or other places, as Govern-
ment likes. But in the present circumstances I hope this recommenda-
tion made by the Honourable Mover will be accepted, as I think it is
a very feasible and very practicable one from all the points he. had in
view. I do not know what His Excellency the Commander-in-Chief will
say about the financial aspeet of the question; probably the Honourable
Mr. McWatters might get up to speak on this question; or His Excel-
lency the Commander-in-Chief might find it inconvenient to say anything
now and might like to give a reply after he has received the Report. But
I think if he accepts the Resolution he will find it very good for his' Army.

His ExceLLency THE COMMANDER-IN-CHIEF: Sir, I have listened
with considerable interest to the remarks that have been made not only
by the Honourable Mover of this Resolution, but by the various Honour-
able Members who have spoken on this subject. They have travelled over
a cousiderable area. They have touched upon many difficult and com-
plicated questions, but I do not propose to follow them into the intricacies
of Indianisation and other verv kpotty questions which they have refer-
red to, for thev are unconnected with the immediate subject of the Reso-
lution. T 4nd mvself in considerable svmpathy and I may say agreement,
witl .ome of the remarks of the proposer of this Resolution—I do not
mean to say by that that T can accept the Resolution as it stands; b}lt T do
find myself in agreement with- several of his arguments, and partieularly

o
? -
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with what he said in reference to a certain committee which, as you alk
know, has been sitting for some considerable time and which, as I announec-

ed in this House about a fortnight ago, had already signed a unanimous.
report. I refer of course to the Auxiliary and Territorial Force Committee

which has been sitting for the last four or five months under the presidency

of Sir John Shea and who signed their unanimous report about a fortnight

ago. The Honourable the Mover of this Resolution said that he could.
not tell what was in that Report and he could not say what the Govern-

ment would decide upon it. I quite agree with him: I cannot tell you what

is in that Report, neither can I tell you what the Government are going

to decide upon it. But this I can say now, that many if not all the

points that have been raised in reference to the Territorial

Force and particularly to the Officers Training Corps which is.
the subject of this Resolution, are very carefully and very thoroughly

dealt with in that Report. It is unfortunate that we have not been able:
to jpublish the Report before this debate took place, because Honourable-
Members who have spoken on this subject would then have had an.
opportunity of seeing the results of the work of this very important Com- -
mittee presided over, as I said, by the Adjutant-General of the Forces,
and a prominent member of *which was Sir Sivaswami Iyer to whom an
Honourable Member has already referred and who has most thoroughly

gone into all the intricacies of this difficult problem and who in conjunction.
with the other members of this Committee has put forward recommenda--
tions in a unanimous report. Now, I find myself in some difficulty. I

should like to accept the Resolution, but I fear I cannot. I am reluctant

at the same time to oppose the Resolution, knowing as I do that the

desires of the Honourable Mover as well as the desires that have been

put forward by other Honourable Members are met to a very large
extent by the proposals of the Committee to which I have referred; and

1 therefore find difficulty in respect of my attitude towards this Resolution.

If T were an ordinary member of this Council and if this Resolution were-
going to be put to the vote, I feel that I should prefer to walk out of the

House and not record my vote. I do not know whether it would be-
possible and in accordance with the rules of business to continue - this-
discussion at a later date when this report has been made available to.
Honourable Members

Tre HonouraBLE Sir MANECKJI DADABHOY (Central Provinces
General): Will Your Excellency tell us when the Report will be pub--
lished ? :

His ExcerLency THE COMMANDER-IN-CHIEF : It will be published
on the 24th of this month; it is in print and ready now and its
publication has only been delayed owing to its being in the post
for w2 cannot issue it until it reaches London. That is the only
thing for which we are waiting, so I suggest, Sir, if it is in
conformity with the usages of the House, that we might resume this
discussion at some later date when Honourable Members have had an.
opportunity of carefully studying the Report.

Tue HoxotrasLk THE PRESIDENT: To put the matter in order,
would His Excellency or some Honourable Member move formally that
the discussion be adjourned .to some date after the 24th ;February?.
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Tut HoNouraBLE Dr. Sir DEVA PRASAD SARVADHIKARY (West
Bengal: Non-Muhammadan): I move that the debate be adjourned to
a date a fortnight after the publication of the Report. No useful purpose
will be served by continuing the debate after what His Excellency the
Commander-in-Chief has said, and there are many of us who would like
to bring forward our views on the Resolution as well as the recommenda-
tions of the Report. It may be possible to move amendments to the
Resolution in the light of the Report which might make this Resolution
acceptable to the Commander-in-Chief. From that point of view, Sir, I
move that this debate be postponed to a date a fortnight after the publi-
cation of the Report.

-
His ExcerLLency THE COMMANDER-IN-CHIEF: I would be quite
prepared to accept that.

Tae HovourasrE Siz ARTHUR FROOM (Bombay Chamber of Com-
merce): Sir, I agree with what my Honourable friend has just said when
he proposed the adjournment of the discussion. The only thing I am
doubtful about is whether we should fix a time when it could be discussed—a
week or forlnight after its publication. In March we will be busy with’
the Budget and other matters here, and it might be inconvenient to fix
a stated time like a week or fortnight after the publication. I think we
might move that the discussion be postponed unti] some convenient date
after publication of the Report.-

Tue HoNouraBLE .Dr. S;1r DEVA PRASAD SARVADHIKARY: I
should certainly like to put it in that general way, but it is not permissible
to do so under the rules. If, however, the Honourable the President or
the Honourable Member in charge of the department suggests some other
date, I should be quite agreeable to accept it.

Tu: HoNourRABLE THE PRESIDENT : I think the most convenient form
of putting the motion is:

““ That this discussion be adjourned to some date in the present Sessiod after the
24th of February.””

The motion was adopted. °

-—

PRESENTATION OF THE REPORT OF THE SELECT COMMITTEE
ON THE AMENDMENT OF THE STANDING ORDERS.

Tee HoNouraBLE SiR NAKASIMHA SARMA (Law Member): Sir, may
I ask your leave to present the Report of the Select Committee which was
appointed the other day to amend Standing Order No. 70.

(The Report was presented.)

STATEMENT OF BUSINESS.

Tae HonouraBLE SiR NARASIMHA SARMA (Law Member): I have
already stated, Sir, that Government have no business to place before the
Council to-morrow. On Tuesday next the Honourable Mr, Crerar will move

[ D
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that the amendments made by the Legislative Assembly in the Indian Sol-
diers Litigation Bill, as passed by the Council of State, be taken into con-
sideration, and the Honourable Mr. Chadwick will move for leave to intro-
duce a Bill to amend the Indian Ports Act, 1908. On Thursday, the 19th
February, the Honourable Mr. Chadwick will move that the Bill already
referred to be taken into consideration and passed, and in the event of any
Bills being passed by the Assembly in time to admit of their being laid
on the table in this Chamber on Monday next, motions wili be made that
the Bills in question, as passed by the Legislative Assembly, be taken
into ccnsideration and passed. On the same day the Honourable Mr.

-aCrerar will move for the election of panels from which members will be
nominated to the Standing Committees attached to the Home and Com-
merce Departments, the Department of Education, Health and Lands and
the Department of Industries and Labour, and I shall myself move that
the report of the Select Committee, on the amendment of the Standing
Orders, which.I have just presented, be taken into consideration.

The Council then adjourned till Eleven of the Clock on Monday, the
16th February, 1925. ’





